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12 hrs.
RE, REPORTED SETTING ON FIRE
OF JHUGGIS OF LABOURERS IN
DELHI

SHRI S. M. BANERJEE (Kanpur):
“8ir, there has ben ae ghastly incident
in Delhi, where the jhuggis of labour-
ers werg set fire to because they
refused to work for low wages, Two
valuable lives have been Jost....
(Interruptions).

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Such a brutal thing
has happened in the capital. So, a
mere calling attention notice will not
do.... (Interruptions).
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SHRI KRISHNA CHANDRA HAL-

DER (Ausgram): Sir, I have tabled
a calling attention motion....

SHRI JYOTIRMOY BOSU: Sir, I
have given notice of a privilege motion
against Prof. Chattopadhyaya. ...
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QUESTION OF PRIVILEGE—Contd.

ImporT LicENcE Case—Contd,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, there is my
privilege motion against Prof. Chatto-
padhyaya.

MR. SPEAKER: Until 1 give my
ruling on the earlier motion, you
cannot take up another one,

SHRI JYOTIRMOY BOSU: To
save the energy as well as the time
of the House, if you give half a
minute. . ..

MR. SPEAKER: 1 gave a ruling
yesterday that we will not take any-
thing new unless the earlier one is
disposed of. In spile of that ruling,
again you are raising it.

SHRI JYOTIRMOY BOSU: 1t is
my right under the rules to raise one
motion a day,

MR. SPEAKER: Not until this is
disposed of. -

SHRI JYOTIRMOY BOSU: Profes-
sor Chattopadhyaya hag categorically
stated that no licence has been given
improperly.....

MR, SPEAKER: Order, order, I
have not called him. Prof Chatto-
padhyaya.

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
Mr. Speaker, Sir, this has reference to
the privilege motion against me which,
to my mind, deals with the following
points. Firstly, if the licences were
issued according to the rules, why
they have been impounded aince?
During the course of the CBI investi-
gation, trafficking in licence ‘was
suspected. The Chief Controller of
Imports and Exports issued a show
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cause notice on the licenses, asking
them to explain why their licences
could not be cancelled and, during
the pendency, the licences have been
rendered inoperative, The act of
rendering the licence inoperative is
on the ground of suspected traffick-
ing and not on the eligibility or other-
wise of the licence.

The second question is whether the
firms in question have been indulging
in trafficking in licences. I said in
the Lok Sabha on the 9th September,
which has been referred to by hon.
Members, and I quote:

“Nothing to our knowledge has
been brought raising or warranting
any doubt that these licences have
been trafficked” into”,

I also said then and I would like
to reiterate now :

“If it is brought to our know-
ledge, we will look into it.,”

This is precisely what is being done.

Third. Whether these firms are
benami, non-existent, black-listed and
their Income-tax verificationg have
not been ascertained?

Available records show that these
firms are established quota holders,
do not figure in the list of firms
debarred or kept in abeyance by the
Chief Controller of Imports and
Exports, and their Income-tax verifi-
cations, either in respect of payment
or exemption, were dquly ascertained
before the grant of licences,

Fourth. The names of certain offi-
vers of the Ministry have been men-
tioned.

Ag this point has already been cla-
rifiled by the Home Minister on behalf
of the Government, I do not like to
say anything more except that unless
something to the contrary comes to
the eye of law, the presumption of
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their innocence should not be ques-
tioned simply because their names
have been mentioned in a sensitive
context, ) T ﬂ‘

Finally, as regards the point of
“Reports” of CBI, I would submit that
besides an interim CBI Repoft on the
verification of the authorship ef the
letter dated 17th November, 1872, and
another Report of verification into an
application purporting to bear the
signature of several M Ps., I wag re-
ferring to a letter from the CBI to
the Chief Controller of Imports and
Exports with regard to the alleged
trafficking in licences by the impor-
ters in question. =~

Mr. Speaker, Sir, fr6m what I have
said, it will be clear that there iz no
inconsistency between my earlier
submissions before the House and the
subsequent course of events.

I would like to humbly affirm that
I never had the slightest intention to
mislead this august House,

SHRI JYOTIRMOY BOSU: 1 rise
on a point of order, Sir, I have al-
ready written to you, giving detailed

MR. SPEAKER: A point of orde
on what? N

SHRI JYOTIRMOY BOSU: On
what he has stated.

Prof, D. P. Chattopadhyaya, on the
floor of Parliament, on 27th August,
categorically, stated:

“The licence has been issued
strictly on merits and it is main-
tained that the licences are issued
in aecordance with the rules and

regulations. There is nothing illegal
or irregular and that allegation of
bribery is absolutely incorrect. The
reference made by some hon. Mem-
bers about some bribery or money
considerations in issuing licenceg i8
extremely unfortunate....”
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[Shri Jyotirmoy Bosu)

He firmly said that it was absolutely
unfortunate and he further said that
the licences were issued purely on

merits. ...

MR. SPEAKER: What is your point
of order?

SHRI SHYAMNANDAN MISHRA
(Begusarai): This is the point.

MR. SPEAKER: It is not a point

of order.

SHRI SHYAMNANDAN MISHRA:
Why not? (Interruptions).

MR, SPEAKER: Why are You
interrupting, Mr. Mishra? (Interrup-
tions).

DR, KAILAS (Bombay South):
He cannot address the Speaker like
this, (Interruptions).

SHRI C. M. STEPHEN ,Muvattu-
puzha): 1 rise on,a point of order.
(Interruptions).

MR, SPEAKER: All of you may
please sit down.

1 am sorry, Mr, Shyamanandan
Mishra started it. There was nothing.
I have a right to ask the Member to

pe relevant.

SHRI SHYAMNANDAN MISHRA:
What was he doing then? We must
be allowed to perform our duty.

DR, KAILAS: We cannot tolerate
this sort of behaviour with the
Speaker by Mr, Shyamnandan Mishra
...... (Interruptions).

MR, SPEAKER: Let me listen to
the point of order. I had asked him
to raise only his peint of order and
in between there was an intervention
for nothing.

SHRI JYOTIRMOY BOSU: Sir, on
the 9th September.. .. (Interruptions).
When the Leader of the House, the
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Leader of the Party, is present here,
how are they behaving....(Interrup-
tions).

MR. SPEAKER: Why do you make
unnecessary observations which have
nothing to do with the point of
order?

SHRI VASANT SATHE (Akola):
Have you allowed him to raise the
point of order?

MR, SPEAKER: He said that he
wanted to raise a point of order, and
when he was making a regular speech,
I interrupted him to be relevant to
the point of order and then Mr.
Shyamnandan Mishra, in between,
made an intervention.
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SHRI JYOTIRMOY BOSU: 1 gave

a mnotice under the Rules this morn-
ing.... &

MR. SPEAKER: The Prime Minis-
ter wants to say something,

SHRI JYOTIRMOY BOSU: Leave
it to me. I know what courtesy
should be shown to the lady. Whe-
ther a person deserves it or not, I wil!
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certainly consider. Bearing the fact
in mind that she is a lady Member,
1 sit down,

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI): I am not getting up as a
lady. It does not concern me at all
whether Shri Jyotirmoy Bosu consi-
ders me a lady or a gentleman. That
ig his business. It makes no differ-
ence to me what others may think of
me,

SHRI PILOO MODY (Godhra):
Don't be so ungallant.

SHRIMATI INDIRA GANDHI: I
am sorry, I was a little late and,
therefore, I did not hear the remarks
made by the hon. friend opposite,
Shri Shyamnandan Mishra. But it is
obvious from what I hear from the
other side....(Interruptions), Why
I lend credence to what is being said
on this side is that day after day I
hear the hon. Memters trom the
other side attempting to cast asper-
sions on your impartiality here, not
outside, and on what we consider the
dignity of the Speaker. Obviously, if
some such things ig stated or done
by the opposite side, members on this
side feel agitated, Nobody wants
shouting—but we cannot have it that
one side, the smaller side of the
Houge is always shouting and is hold-
ing the House to ransom....(Inter-
ruptions). If Shri Shyamnandan
Mishra has not said anything against
you, Sir, then I have absolutely no-
thing to say.

I wish to appeal to the hon. House
to realise that we have got very little
work done in this session, We have
a heavy agenda and there are many
important issues. The situation in
the country and the world deserves
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serious consideration. I appeal to all
sides. Unless hon, Members of the
Opposition co-operate in this, what is
the point in merely asking this side to
keep quiet.

SEVERAL HON. MEMBERS rose,

SHRI SAMAR GUHA (Contai):
Place all the CBI reporfs on the
Table of the House.... (Interrup-
tions).

SHRI JYOTIRMOY BOSU: 1t is
no Government worth the name. You
want to run away? You want to
shield the criminals and that is why
you went to the court in deflance of
the assurance given to the House,

SHRI K. LAKKAPPA (Tumkur):
How far are you going to allow him
to speak all sorts of things? Unless
you regulate the House according to
the Rules, it will be very difficult for
us to function. It is not their mono-
poly. We know the procedure,

SHR] SHYAMNANDAN MISHRA:
Personal reference is made to me, by
the hon. Prime Minister who did not
happen to be present in the House
at that time and on the basis of the
information from her friends here
she has come to certain unwarranted
conclusions.

SHR] K. LAKKAPPA: Why do
you allow him? Under what rule do
you allow him?

SHRI PILOO MODY:*

SHRI K. LAKKAPPA:*

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : Let him not talk like
that. Thig should not be ellowed.

SHRI K. LAKKAPPA:  Unchari-
table remark is made against us,

—— e

*Not recorded,
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MR, SPEAKER: Mr. Lakkappa,
why did you use that word?

SHRI K. LAKKAPPA: Sir, I
would Iike to submit to this House,
I have great respect for the House
and for hon, Members. Mr. Piloo
Mody said....* (Interruption). What
doeg it mean?

MR, SPEAKER: ] am soIry; no
sucn word should be used; in gpite of
the interruptiong and noise, nobody
should use such word. They will not
form part of the proceedings, They
will not be put in the proceedings of
the House. Order, please. May I
request you, whatever be the diffe-
rence, whatever be your views, please
express them ip a better way, in a
calm manner?

SHRI SHYAMNANDAN MISHRA:
What has happened just now is a
clear indication of who observes de-
corum and who does not. We have
been observing that there is organised
systematic attempt on the part of the
ruling party te scuttle opposition
from performing its duty, What hap-
pened this morning when the hon.
Member Mr, Jyotirmoy Bosu, about
whom I must say,..that with all the
respect he commands in the House,
he is being prevented from getting
his due in making a contribution in
this House. His views and my views
are diametrically opposite on many
matters but I do feel the hon, Mem-
ber, Mr. Bosu, who happens to be the
Chief Whip and Secretary of the Party
and has got a place in the House, is
being prevented from performing his
duty. e b

Secondly, when he began his speech
only after two or three words the
Chair was pleased to say that he
should not proceed in the matter and
there were organised and systemmtic
interruptions on the part of the ruling
party. Some times, with due defe-
rence to the Chair, if 1 may say so
there are interruptions from the Chalr
and this is a matter which is bound
to irritate us,
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MR. SPEAKER: Let me make my
position clear. In the very beginning
without my permission he started
reading the privilege motion on which
I said the ruling was given yesterday
that so Jong as one privilege motion
is under consideration the other can-
not be taken up. He sat down and
the other item came, You can see
the record, He started making a regu-
lar speech and I just said he should
speak only on the point of order
raised. In the meanwhile, what Mr.
Mishra, said followed, Even when 1
call the attention of the Member to
relevancy and you say why do I
obstruct then I cannot help it.
(Interruption) o Tt

SHRI JYOTIRMOY BOSU: He has
made a statement and arising out of
that this is the point of order that 1
want to make,

Sir, my point of order is: Prof. D.
P. Chattopadhyaya on the Floor| of
Parliament categorically stated that
the licences have been strictly issued
on merits and it is maintained that the
licences ‘are in accordance with the
rules and regulations.

Now, Sir, also on 8th September,
he said: oy

“I, therefore, decided in Septem-
ber, 1973, that some relief may be
accorded to such of the importers
of Yanam and Mahe, who fulfilled
the rules of eligibility,”

My submission is that the issue of
specia]l additional licences was dis-
continued from Octobér, 1850. That is
number One. My second point is thaet
the concern’s application was réjected
earlier because it did not fulfil the
conditions laid down in theé relevant
public notice for the grant of such
licences. i -

In that context, I want Lo ask the
hon, Minister ag to how these special
additional licences were granted even
though it was totally banned from
October, 1959. :

—

*Not recorded.
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My third point is this: How can
they suddenly make up the lapses
that were there in the origina] appli-
cation which défbarred them from
receiving the licences.

My contention therefore is fiiaf the
statement made on the floor 5f the
Parliament is totally false, He MWas
misled the House and it is wholly

unture, E

MR. SPEAKER: Mr. Bosu thig is
not a point of order,

SHRI SHYAMNANDAN MISHRA:
Sir, I rise on a point of order,

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS '(SHRI K. RAGHU RAMA-
IAH): Today, the hon. Minister has
made the statement and the matter
should now rest there. Y¥You should
now go to the next business, Every-
body goes on speaking endlessly.
This matter cannot go on endlessly.
He has already made a statement. It
cannot go on endlessly,

MR. SPEAKER: 1 would listen to
the point of order for a minute each.
You have made a speech in other
matters. And then the Minister gave
a reply, "

Don't make a speech like Mr. Bosu.
I now find that—he himself says that
—he is asking questions. You can
raise a point of order, Now, all of
you will please sit down.

SHRIMATI MAYA RAY (Raiganj):
Sir, may I rise dn a point of ordEL
My point of order js this. I do not
object to what the hon, Members say
here. But, what I do object to,is THe
manner in which the Chair is addres-
sed. I would like vour ruling as to
what degrees of couftesy are required
of the hon. Memberg in this Houses
in addressing the Chair?

SHR] JYOTIRMOY BOSU: (*)

222

MR, SPEAKER: What all is said
by the hon. Member just now will not
form part of the record.
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*Not recorded.
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“The Speaker, if he gives con-
sent under rule 222 and holds that
the matter proposed to be discussed
is in order, ghall, after the questions
and before the list of businesg is
entered upon., call the member
concerned, who shall rise in his
place and while asking for leave to
raise the question of privilege
make a short sfatement relevant
thereto:”
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- “Provided further that the Spea-
ker may, if he is satisfied about the
urgency of the matter, allow a
question of privilege to be raised
at any time...."”
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+ “If objecting fo leave being grant-
ed is taken, the Speaker sha]] re-
quest those members who are in
favour of leave being granted to
rise in their places, and if not less
than twenty-five members rise ac-
cordingly, the Speaker shall de-
clare that leave is granted. If less
than twenty-five members rise, the
Speaker shall inform the member
that he has not the leave of the
House.”

- g8 ot et & P st sl 7 T
fa ag =gt § i st & wrgene s aTw
T8 a1 s | fHawt a1 a1 F 1.
qaET) ... . 98 TE1 G T et

&, ot frai a1 oo @Y @ &

NOVEMBER 26, 1974

Case (Q O P) 224

SR WA : Afadi ¥ awsw ¥
faar | wra wre Y folg wear @ 1 &fe
oty Frey & ag® wiwdt & awreat & wgT
arferat §, wt it §, frwr g & IR
TEAE AT AL aqT TWA ¥ HX

weaw w®Y : 0g T fF 9 wa i
frrar & fie wifera & arx oft g =@ ?

off wew fagrdt aoddy: wra #ré
GHAT FE I F TEA WIT WA g ALY
AT A WY H BEATHA A AT ALY
foraefy 1

oW WRE ;97T faR W wY @Y
o T

ot wy ford : & wan wgr § fe e
T T =nfgy, wiw AW gfig

st wew fagrd ot ;o me
ARG, §F T FT A FAT I8 £ |

wwW R A wEE A west
FTRE o Foex maw & g
T AEE TEY |

ot wew fugrd ool oweme
RERA, WY ®T qg DaeT w61 & fr ww
wfaat & &1L wrears= fore & are & amar
mRE A R fgwifs s
st & af ot & a2 #Y giwa s faar,
FAWARP I grawgT § fr
F WG AT % QR A€ g I qF Y
a1 &t srf &7 e avr qew 9
<@ YA | 5 AT F BT w8,
T ZAR AT Y W FATE )

s W ;A Y defre st
Tar €



225 Import Licence AGRAHAYANA 5, 1896 (SAKA) Case (QOP) 236
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C=T # gl g1 9o
349—: Rules to be observed by
members while present in the House.
350—Member to speak when called
by Speaker;
351—Mode of addressing the House.
352—Rules to be observed while
speaking;

353—Procedure regarding allegation
against a person.
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MR. SPEAKER: - Why do you
distort my words?

*SHRI INDRAJIT GUPTA: This 1s
what you said: I am not. going to
give a.ruling; I leave it to the Gov-
ernment, -

MR. SPEAKER: Yesterday when
Home Minister asked my guidance as
to what part ‘of that wag prejudicial
to the judicial proceedings and what
part was not. I said that it was not
my function to sit as a court and tell
the court that this was prejudicial
and this was not prejudicial. It is
not the Speaker's job. I am not
concerned with it. 1 have oonsidered
it after a detailed study of everything.
I know my limitations.

SHRI INDRAJIT GUPTA: No-
body wants to interfere with the pro-
cess of law in courts. Even. if we
want to, we cannot interfere. But
there is the question of the rights of
this House as a sovereign Parliament
to judge the conduct or misconduct of
one of its Members.

MR. SPEAKER: That is the basic
thing.

SHRI INDRAJIT GUPTA: Mow
can the House give its judgement
unless facts are known?

SHRI H. N. MUKHERJEE (Cal-
cutta—North-East): We are interest-
ed in having a full stop put to this
matter in so far as we can, but
certain of your vobservations a little
while ago have complicated the situa-
tion.

MR. SPEAKER: In what manner?
.SHRI H, N. MUKERJEE: 1 will

explain. With all respect and humi-
lity, in relation to what you have

- been- pleased to observe a little while
- ago as well as in pursuance of the

implications of what you had observed
yesterday, 1 would like to submit that
the point in regard to the CBI report
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having to be laid on the Tablg of the
House has been before ugs and as far
as we can understand it, you gave the
ruling that the document should
normally be put on the Table of the
House, .but if Government had some
nbjection or other, you would give
them a sort of the benefit -of the
doubt. ...

MR. SPEAKER: No. Please do
not misquote me,

SHRI H. N. MUKERJEE: We have
not got the CBI report or any text
purporting to be so. But we have
heard from you yesterday that certain
documents ‘docketed in a different
way--Appendix A, Appendix B etc.—
have been placed before you by the
Home Minister. I am not concerned
if the Home Minister or any member
or any citizen has any private con-
fabulation with you and submitg .to
you certain documents for ydur pri-
vate, personal consideration and ad-
vice. But on this occasion, the Home
Minister has submitted fo you certain
documents in a public capacity, ap-
pertaining to a matter of which the
Parliament had taken notice in @
very serious manner lagt session and
we had gone away with the impres-
sion, and the whole country had the
impression, that the matter would be
examined by Parliament before even
judicial proceedings were instituted.
But ini the absance of any paramount
legal arguments about the hands of
the Government being tied we have
been' told that the Government would
not 'do anything in the matter. In the
meantime, they have submitted before
you some documents. You told us
yesterday that you are not going to
bother about them. But I say and I
am ‘sure my -friends would .suppart
me in the contention, that since these
documents relate tg something of
which Parliament has already taken
cognizance and since they aré sent
to you in an official capacify by the
Home Minister, you are under a boun-
den obligation. consistently with your

prerogative as the spokesmam of the
House to have them examined and
the only. methodology to get ..them:
examined .is through a parliamentary
methodelogy. - You have.neither eyes
to see nor ears to hear except through
the eyes and ears of Parliament,
Therefore. following Mr. Lenthall's
observations in the 17th- -ecentury,
which have become part of parlia-
mentary history, no matter FoWsoever
the Prime Minister might laugh it
away, you are under an obligation to
examine it only by a parliamentary
mechanism. Therefore, it is in order,
and nothing else is in order, after
having intimated to the House that
you are kept in possession of certain
documents sent to you by the Home
Minister that you have to have them
examined by a commitieg of the
House, confidentially or otherwise,
under your directions. We have.to
clear ourselves before the country,
Parliament’s reputation has to be
preserved, not the reputation of the
Prime Minister or the Congress
Government - in this country., We
must do all we can to see that our
members are exonerated from the
blame that attaches to them: even by
suspicion, -which might not be war-
ranted. Therefore, I am not interestéd
in smearing Shri L, N, Mishra" or
XYZ; I am not interested in.it. I am
sick to death hearing the names of
Ministers, who.are gupposged to be cul-
prits according to the allegationy of
some of us. I am not interested of
some of us. I am not interested in it
at all. But we are all interested in the
honaur and integrity of Parliament.
And if after the last session we did
not do anything, what will- the coun-

try say?

Shri Uma Shankar Dikshit seems to
imagine that he can do a vanishing
trick. - He made .a statement as Home
Minister which, his successor in office,
to hie commiseration is holding as a
baby, but the other gentleman never
even turns up. - Is this the manner in
which-we can carry on in an orderly
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fashion? The Prime Minister does not
seem to bothér about it. But we are
bothered because the honour of Par-
liament is at stake.

You, Sir, have said in this House
that you are in possession of docu-
ments supplied to you by the Home
Minister. You have to examine
them, and you can only examine them,
through the method of a parliamen-
tary committee, but under your direc-
tion, Do it in whichever way you like,
give them whichever rational ins-
tructions you think it necessary to
give them, but have it examimed.

When those documents are examin-
ed, those documents might justify the
government's conduct, those docu-
ments might justify you in coming to
the conclusion that the government
need not do anything more on it. and
we shall he satisfied with it Rut
there must be a parliamentary exa-
mination, the examination by you
would have to be a parliamentary
examination because, I repeat, you
have neither eyes to see nor ears to
hear, except what the Parliament
glves to you. Sir, you have a bounden
obligation to examine this matter to
save the honour of the House. You
have to do it, and if you chose not
to dd it, it is your business.

ot wp fawa (Fr#r) : weaq TRET
& FZs WA AT FEA QR AL
oE e F a ¥ wlad e # R
sy | g aag K Nt ¥ T
a2 g o g i o w1 0 S R
& ANfer AW AT R g
Afermrd ad g 1 3T ® a o faat
) #ywy fear | g F ATA QN A2
aw & @ wrk. £ fod & it A W
ol a o smwfsed ot #
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WTT Y GTT QY FA0 A(fgd, L g
¥ 30 F w1y 1 wyez o wrgar g

& W1 & wgr s Fasfen aw wrve &
& wadt ®1€ T AEY 20 wgar | e
& w27 ¥ wet wAT Tga g e o Ao
o ¥ fae #) 5eq & avd Tww Y
Y /T AY € § AF ATIH qRA WY WA
gfr Fr N Faw 3T ARG A A€ Y
& a7 F oger A N K 7 X AR
g Sgm f& maqfer & waw
f fordrer & sy & faeger 7Y sy &%
&1 weae wetea fafadrst &1 qarr 3BT
& wifefds 105(3) & agg A Ao &
ST & T & fqaw 118 ® aga ) ww
FrEreav & faar &% 78 w9 )

wifef&s 105(3) ga w#T § :

“In other respects, the powers,
privileges and immunities of each
House of Parliament, and “of the
members and the committees of
each House, shall be such as may
from time to time be defined by
Parliament by law",

GET H1E ST /T AZT

“and’ until so defined, shall be
those of The House of Commons of
the Parliament of the United King-
dom, and of its members and com-
mittees, at the commencement of
this Constitution.”

¥oq g SIEaql A FEILfE
26 AN, 1950 FT EIF ATE FTAT
& ga-yfew & arX & sy wiwwc §,
WK oy wwEawres § W ¥ oy, ww
38 7 @A Af T AFY FF AR AT
F¢1 & wigsT w7 AT R )
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wawa? &t fema & ag fomm gon £ -

The following gbservations have been
made on the sub judice rule in regara
to privilege questions.

ag ®I2WT # § | 77 WAAT agmA =

“So far as privilege matiérs are
concerned, a Legislature iz the sole
judge of its privileges and the rules
of sub judice does not apply.”

Gg UF THAZ § ATHAT WY &7 FT Y
t aferRw g, ST vam,fs
arT ¥ FAT I fom @ gfwEw 7
a1z gt frawt & e @ 99 afra 5y
g ard & 7 faard i a3 &
W/ AFIT ¥ AT ¥ g AT AT
CAM [

MR. SPEAKER: No, not at all.

a! Aq fwoa s oft w7, W oA
qUHTC 9T @1eT feay | & Fgar Frgar
g % wie w1 oo 2rfae & fratar &)
HEqET WIITA, FAT FF AT E ©

‘“The Committee of Preslding

q9 AL AXIE FTEAATAAE
a snfefwar 105 % femy mar § :
“The Committee of Presiding
Officers has considered the scope of

the rule of sub judice and recom-
mended the following guide-lines:

(1) Freedom of speech is a pri-

mery right whereas the rule

of sub judice is a self-im-
posed restriction.”

T e WEfeEw & ey
s gfaar & Fordr g o0 w9 ST AT
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TETAT S oS EITH 55 wIAar
¢ 37 % dgar $ A ¥ ow faqe )
AT wrfed |

“(2) The rule of sub judice has
no application in privilege
matters.”

& XT AT & qAF TE Y,
AAATT FgAR T A g & gar &
FIZAA ¥ WG &7 77 TV JAT WAV
afwa gt Tmfras am w541
. @ fr e ow A Ty a
ATAAIT FZITAE & g & €Y vee gar &
interim reports mainly from the CBI
f& dlo dle wmro &1 Y
fe adf & ® o WY
fe oY 3@ arT A ar amfew
FLHET as fagr v fF s ag |2
1 ¥ g7 @ JrgEy ar werEd ®Y
Pefifem aafew g oman | stwag
a% fzar 18 arra &1, AT oy a%
l4ar{ra sy ga ags ww § feav
3R #T Tald OF gY & | |1 WA
AqE= T3, | T AGT TH WK
FT AT QT "TT0 AR, gWT qa-
Afew &7 wTAR F W@ § 1 A wW W
AT & angw fafaec& wa o1 ga-
AT TR ST R AY I fee
gTAM ARG ara o faig AT &
oF AT wr-Afrw areT # oW W6
Fm argma A farar g ...

MR. SPEAKER: I am very clear
about it.

ot wy fomd : ¥ gE @I @
4



235. . Impbrt.Licence

WEAH- W ¢ F A HET EH
afgg ) At m Ffeg sraw ramar?
LE R I Wl

it wy fwd » =TT FRVA AT AT
@ tuhfem & e s
RE Gty

Every Member of this House remark-
ed on Friday last. -

MR, SPEAKER: If you refuse to
understand, what can I do?

st oy fomd : AW Fga dfag
weaw wghag : ag oF feara g

The .Law of Parliamentary Privileges .

in UK. and in India

' H a7 feq & sAFT gETINIA-
W TATATTATE | '

SHR] C. M. STEPHEN: There is
no controversy ‘on this, All that is
not necessary. The rule of sub judice
is not applicable to privilege question,
That is a clear proposition. But that
is not the question here,

13 hrs.

ot vy fend o Y Ofeg 1
faadrfarer & wre® i ave awT Fwfawax
fedy Y warwer ¥ gfaw wF & oy
qAT RITHS ¥ 1 qrHAT g7 F G
¢ arafew srofaTsmTET T
under consideration: of the &ourt. -
az widsde o faadiow w® s &
Gl g it 4

The matter is pending in the House
which means under consideration of
Parliament. *

6 FTLCHID 2269CKBIAFEIG <

“Comments outside the House on
mutters which are pending the deci-
gion of the Speaker or a Committee
of the House or even in the House
may also amount to a contempt of
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the House on the grounds of an
affront to the dignit of the House
in attempting te influence its deci-
sion: or pre-judfing an issue.” .

%1 waaq & (& fomqe F1E & wmwan

¥ @1 TELHE SR T_f w2 Ay
R FEdrd

It is an affront to our dignity: This
is an attempt:to prejudge-and preju-
dice the pending cese,

ol . oo

Parliament +is seized of the 'privi-
lege matter.

g argk 1 ®§ Y a@ifdy §%
afaez &1 #8 @1 F€ oawT QT
fafgae STl9T #® %1 a1 %9
aY¥z g srdrav & gofor At
21 106 wiffew & amy fafaew
gyt ®r® ¥ A1 A, R
faanremin arsz fFaTg g0 w1 A Ha
& | forlyaer Ao e 0 v Y
T JTRET qrfeam & faaraEAe,
qa-Afew ai @ w I T T awr
& weET ®&F &1 Wi g & waw &
ST ¥ eqez fawr e g 1 Frro W
# fom #rodtouméo Wy YT e qal feal
Fr o) FarE s arey @AT e §
vad w7 faer AT &wa § |

Ao WFNTEATT & qwTT *H AT A
TeE WTHHTET FT HC wfew qer - ¥y
R WO W & AT § wY wIw
TR AEA AW W~

ot wex warer fog s foedr 2
wre weer ®Tw W & wma €
Iaely T F § w& Qv TwaT ¥r gEw
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~foroeY Tt Bz frgT ¢, SEd At gw
924 9% ferar § SAY 7@ 27 IrEg@ETR |
e faar g

AT HIEW WATAT FT AT SEFT
< wygaret 37 apwfawred f
. werm- gre - foig far a &

JF® a7 wIAraTA®E F7 |
wa woa foig g ey § 1 fevd &%
Farawa ¥ agfearadfrargar 2
a# fgara & 1@ s frasTgaR o
AT R o faat & 1R w0
QYA FyAEy 20 AT &y & 1 gAw
rfge, At far wrrer-aede & HwT @ |

ot wm aA e & TEadt
AR AR A

. wiwa gheey MW Ig T RY
B ArT TR WIAT arA wg W @
ot - weer firgrer avorda : T agaT
" AR AT SH T T R T A gl
s ot wo foredr WS 74 38 @I
FifE S0 FPIATEATIET FATT AT ATH
T A | IR W A A g fe v Y
~qr§ v wrf fR - A ¥, haw Y
AT ifafa HBdam § ow
qad I aqrFer & 1 ZIW FAWAAR
TAT AT W& AI9% AR &1 @I o
1 WITFIHIRT ATTIE B TBFTIATAT
arfee# s wra-d s TR

g:
« “Certain censequential action had

. 4o be taken on receipt of theinte-
.. rim reporis mainly4rom the CBL"

a7 w11 fooR @ ¢ @ ¥ Q=

mmg :‘.-.(ﬁf*-_mmm
o THETYTTGLE | FEQ TR FARM R

4 oy Y wr§ | yEw waww § W<
oA e ga ey e g wnfos
w T F@ § famR . o s
3W 2 fEFTIRAT & 39T BT qIA
17 fada sra fos ot v &
& REAAAR FT-ARTEHTLRY |
3 g wre gar? faadtor svtwr wr3r &
A Erar o foda & ol ww
faug 3

SHRI N. K. P. SALVE .(Betul):
In fact we have never disputed that
the right of the House is supreme
where the question of privilege is
inveolved_and yau, in .your. wisdom,
allowed so much of debates on .them.
What. their objective to-day is. that
under the garb of raising  points of

. order what is virtually being dis-

cussed .is a ruling .. which ypu have
given yesterday. Even far the pur-

.poses of privilege, if . the rights of

this House are utterly supreme, then,
it only means that this House can
debate and discuss the privilege.

-But whether or not in such a debate

a document has to be tabled is a mat-
ter for which various considerations
will come. You, in your wisdom,
have yesterday stated that you are
not going to decide that issue, whe-
ther it has to be tabled or not. When
that decision has been taken and
communicated that is not to be laid
on the Table of the House at your
command, they are virtually asking
again and again every day that it
has to be laid on the Table of the
House and that you should give such
a-direction. Whether under the garb
of raising a point of order or a point
of disorder, whatever it may be, it Is

- virtually nothing but re-agitating the

issue on which you have given your
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ruling. Therefore, 1 seek -your pro-
tection that if the ruling has been
given yesterday, it was a ruling that
you are not going to determine and
decide whether the document is to be
‘tabled or not in connection with the
privilege. That is the ruling that
has been given and it is final and
binding on everybody and 1 submit
nobody should be allowed to agitate
that issue, - .

SHRI JYOTIRMOY BOSU: 1T want
to elicit one information—whether
yesterday in the meeting of the Con-
gress Party executive it was decided
that the CBI report will not be
tabled in the House. We want to
know that.

SHRI C. M. STEPHEN (Muvattu-
puzha): I just want to reiterate
what I submitted the other day,
just to put the matter in the proper
perspective,. What exactly the point
of order I am raising is just this. You
must now proceed and determine the
question as to whether the privilege
motion which has been given notlee
of is admissible or not, That s the
only matter we are now discussing
and all the others are ancillary
matters.

The proposition my friend, Shri
Madhu Limaye, has propounded that
during the deliberations of a question
of privilege, the question of sub-
judice does not come, is unexcep-
tionable. I do not challenge that
proposition. The question now 1s
whether this privilege motion should
be admitted for consideration or whe-
ther he must be permitted to ask for
the leave of the House. That is
where we are now. As an excep-
tional case, my friends who gave

notice of the motion, were given

freedom to speak. The incriminated
Ministers were permitted to reply to
that, You should now proceed to the
question of ruling. Then, Sir, I
would submit, having heard every-

NOVEMBER 26, 1874
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thing, that there are two consideru-
tions from which there cannot be any
escape, :

Sir, Rule 224 says about conditions
of admissibility. Please see Rule 224,
sub-rule (iii)—It says where ‘the
matter requires the intervention of
the House’ The right to ralse a
question of privilege shall be govern-
ed by the following conditions, and
then, these conditions are given, and
under sub-clause (iii) you have this
‘the matter requires the intervention
of the House’. What is the allegation
here? The allegation is in respect
of certain assurance which was given
and they say this assurance has not
been carried out and therefore there
is contempt of the House and so on.
That was the main allegation, As to
whether the assurance was given, as
to whether it was deliberately not
carried out, what are the contents of
that assurance, whether the assu-
rance is in the same form as it 1s
propounded, these are all questions
on which there are very serious
doubts. Mr. Gokhale held out the
proposition yesterday that the assu-
rance was not what friends from the
opposition said it was. And here one
question arises. Who is to deter-
mine? How it is to be determined?
My submission is that the rules pro-
vide a machinery which decides
these things. The machinery is given
under Rule 323. It says:

“There shall be a Committee on
Government Assurances to scru-
tinize the assurances, promuses,
undertakings, etc. given by Min-
isters, from time to time, on the
floor of the House and to report
on—

(a) the extent to which such
assurances, promises, undertakings.
‘ete, have been implemented..”

My submission is this. There is 2
Committee already which is consti-
tuted by you. That Committee has
got the jurisdiction te determine
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what assurances have been given and
how they have been carried out, ete.
Please let me conclude..,,

MR, SPEAKER: Just a minute,
please, Now everything is before us.
I have given the ruling and after all
that, this is going on, points of order,
this and that. May I tell you one
thing? My ruling yesterday arose
out of a letter which the Home Min-
ister wrote to me during lunch time,
which reached me at about 3-30 or
s0. I think that was on the 22nd, In
that letter he had sought my gui-
dance about which matter in the
C.B.1. Report will prejudice the judi-
cial proceedings and which will not.
And, in the meanwhile, he sent me
that report also.

I made it clear ysterday that it is
not the Speaker's job to mark out
that these lines or these observations
will prejudice the Court’s decision or
these will not prejudice, etc. I am in
no position to express such opinion,
nor is it my duty or function. This
was the sense of my observation
yesterday.

Ag far as the laying of the CBI
Report is concerned, well, it is not
for the Speaker to lay on the Table
on behalf of the Government. It is
their business to do it or not to do it.
This was what I said yesterday and
1 still hold it. As for the privilege
motion and the position explained by
my hon. {friends, Sarvashri Bosu,
Limaye, Mishra and Vajpayee and
others that the rule of subjudice
does not apply to the proceedings re-
garding privileges motion, I have no

- difference of opinion over that. I am
going to see the proceedings and the
observations which have been made
because so much has gone on record.
After that I want to give my ruling.
It is because so many things have
been said, I thought, I must see them
again before I give my observation
so that you may nof be in a position
to say later that something has been
left out.

2666 LS—10
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I am very clear that I cannot de-
cide on judicial proceedings. Mr.
Home Minister’s letter put me in
great difficulty. I am sending it
back today. It is their business to
lay or not to lay.

AN HON, MEMBER: Please fix a
date for your ruling.

SHRI C, M. STEPHEN: Sir, if it
is your position that you are giving
a ruling then I will not proceed fur-
ther but if they are going to speak
then I may be allowed to continue.

MR. SPEAKER: I thought you
have finished. Before you, Mr,
Mishra, was standing. I told him I
will give him one minute for his
point of order, After that I am not
going to listen. You, please, finish in
one minute. I have to conduct the
proceedings of the House. I have to
listen to the points of order. Let me
know how can I refuse a point of
order. Mr. Sezhiyan says that he
has not made his observation even
once, e

(Interruptions)

SHRI C. M, STEPHEN: What I
was submitting to you was that un-
der the rules, mere violation of an
assurance will not constitute a
breach ‘of privilege.

MR, SPEAKER: I want to study
the rules. What is the use of forcing
so many things on me again?

If all of you speak simultaneously
I cannot listen to you. What is all
this? Please sit down. You are all
addressing the Chair. After all,
there should be some procedure or
method. You cannot force me like
this. These are privileges which can-
not be discussed here.

SHRI S. M. BANERJEE (Kan-
pur); Why don't you allow me to
make my submission?
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MR. SPEAKER: I am not listen-
ing to you. I am calling the other
hon, Member. Mr, hsjshra.

SHRI SHYAMNANDAN MISHRA:
Mr. Banerjee, if you want, I can
yield to you.

Sir, the Chair has given guidance
to the House in the situation in which
the House finds itself at the moment,
(Interruptions).

MR, SPEAKER: May I request
you all kindly to sit down?

SHRI SHYAMANANDAN MISHRA:
Earlier, we had complained of a
breach of privilege against the Min-
isters. They have come out with a
statement that they have not com-
mitted any breach of privilege. We
made our complaints on the basis of
certain concrete grounds. We had
quoted from the proceedings of the
House. Now it is only interpreting
the statement of the hon. Minister as
against the factual statement made
by the hon. Ministers on that side
of the House that they have not com-
mitted a breach of privilege. How
do you solve this problem now?
These are the questions. Today the
hon. Minister of Commerce said that
he had not committed a breach of
privilege although we have made it
categorically clear that he said ear-
lier that no injustice had been done
and that every case had been con-
sidered on merits and all the licen-
ces were granted in consideration of
justice and equity.

It now transpires that the charge-
sheet itself contains that these licen-
ces had been cancelled. Now they
say they were given on the basis of
justice and equity. What was the
reason for this?

SHRI C, M. STEPHEN: Sir, we
are also entitled to know what is
happening here, There must be an
end to this mather. Instead, there
is * regular discussion that is going
on.
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SHR] SHYAMNANDAN MISHRA:
In fact, it was backed by quotation
that the licences were granted in a
very shady manner. And now that
is being proved by the charge-sheet
which has been submifted. That can
be solved only by the production of
the C.B.I. Report before us. Other-
wise, it cannot be solved.

weqw wgtam: wrq faar Ay yra oAy
qMF AEIGLAM @ |

ot sam A fes Sy i F Ay
AT TETAT | AT H |WTFL @ ar?

weaa WgrEa g Fifow R @ g
zay %) fx a1 e RE

SHRI SHYAMNANDAN MISHRA:
You have fo consider whether we can
proceed with the discussion of the
privilege motion without the produc-
tion of the document. We have been
landed in a blind alley. We cannot
proceed a step further in this matter.

SHRI C. M. STEPHEN: We are
not proceeding with the privilege
motion at all because it has not been
admitted. We proceed with the pri-
vilege motion only when it is ad-
mitted. The question is whether the
privilege motion is in conformity
with the rules. It is not.,.

MR. SPEAKER: Do not interrupt
now.

SHR] SHYAMNANDAN MISHRA:
It had been pointed out to you in the
last two or three days that we act as
the highest court of justice in the
matter of privilege,. We are guided
by our own laws in this matter,
There is no appeal from us in the
matter of privilege. This has been
pointed out to you during the course
of the discussion, But may I add to
it a further argument? Even when
criminal proceedings are going on,
commissions of inquiry have been
agpointed. What happerted in the
case of the murder of Din Dayal
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Upadhyaya? A Commission of In-
quiry called the Chandrachud Inquiry
Commission was appovinted. Simi-
flarly in other cases, commissions
have been appointed. In a case in
which offences have been committed
in Parliament, we do not require any
commission to go into them; we can
examine the matter ourselves.

Therefore, this rule would not
apply even when criminal proceed-
ings have been going on in certain
courts, May I also say this that the
Chair will have to bear in mind that
this inquiry was conducted in lieu of
an inquiry by the House at that
stage, and it was never the conten=-
tion of the other side of the House
that after the investigation had been
conducted by the CB] it would not
be open for the House to appoint
a committee? So it is incumbent on
them to produce the document even
for the purpose, the limited purpose,
of the consideration of the motions of
privilege in this mafter. We cannot
proceed an inch further without that.

MR, SPEAKER: Shri Piloo Mody.

SHRI P. G. MAVALANKAR
(Ahmedabad): I must have risen
umpteen times. I had written to you
yesterday and today. Please tell us
what is the rule under which I can-
not get an opportunity to speak?

MR. SPEAKER: If you take shel-
ter under points of order, it will only
mean endless prolongation of the
matter.

SHRI P. G, MAVALANKAR: I
have not expressed myself. How do
you know that I am going to take
shelter under a point of order? I
have writteri to y34 yesterday and
today. I am not shouting. You are
not giving me an opportunity to
speak.

SHRI S. A, SHAMIM (Srinagar):
If shouting is necessary to catch your
eye, let me shout,
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SHRI P, G. MAVALANKAR: This
is not the way to conduct the House.

MR. SPEAKER: That is very
bad—if everybody advises me like
that, ST

SHRI P. G. MAVALANKAR: You
are calling only those who are shout-
ing. You do not allow those who go
by the law, those who write to you,

MR, SPEAKER: This is very un-
fortunate. ’

SHRI N. K. P. SALVE: Mr.
Mavalankar is a very responsible
person.

SHR] PILOO MODY: The Prime
Minister just now was concerned
that there is very important business
connected with her great program-
mes, particularly the programmes
that they have crashed through at
Narora. ’

SHRI C. M. STEPHEN: What is
the point? We are not going to allow
this. Let nothing happen here.
What is the point of order? We will
not allow this, The matter is a point
of order. Let it come,

SHRI H. N. MUKERJEE: Are you
ashmed of Narora? I thought they
should be proud about it.

SHRI C. M. STEPHEN: We are
ashamed of Narora being talked
about by the B.L.D. That is a grand
alliance. They may mind their
business.

SHRI PILOO MODY: I mentioned
this in view of what the Prime Minis-
ter has said. It is true that legislation
in this House has been very largely
upset as a result of this particular
thing on the licence scandal. You will
recall and I will ask the Prime Minis-
ter also to check from her Minister
of Parliamentary Affairs, that we all
in the Opposition had given him a
guarantee of a certain amount of offi-
cial hours in which the Government
business can go on provided that the
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[Shri Piloo Mody]

House is not steam-rollered in this
fashion.

The issue in point is very simpie.
On the first day of this session, lltn
November at 12 O'clock the Home
Minister should have placed the report
on the Table of the House and asked
the House for its opinion on how to
proceed with this business, This was
not done, You jn your wisdom did not
choose to pull up the Minister for not
having performed hig duty and there-
after privilege motions had to be in-
troduced because it meant that certain
assurances given by more than one
Minister were not carried out. There-
fore a series of privilege motions
against all manner of Ministers were
introduced in the House. Each one
of these will be proceeded with, one
by one, till the 20th December or later
if you choose to extend the session or
earlier if the Prime Minister wishes to
dissolve Parliament. It will continue
because after all the assurances given
by representatives of 44 per cent of the
people to representatives of 56 per
cent of the people clearly stated that
this report and what should have hap-
pened as a result of it should be a
matter for the House and the House
alone to discuss. A ruling like this
was supposed to come out of you.
You did not give that ruling. You
gave a ruling full of ifs and buts
and gave the Government any num-
ber of loopholes to escape,

MR, SPEAKER: It is a very clear
ruling, There is also a rule on that
subject. So, it is not only a ruling but
quoting a rule also. Why do you
mention it every day and say it is not
clear? It is a definite ruling.

SHRI PILOO MODY: If you think
that .my understanding is WTong can
you not have the patience till I have
finished and then correct me?

MR, SPEAKER: What ‘ifs and buts’
were there? Kindly read it out. Let
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me know where is the 'if’' and where
is the ‘but’, Please quote my ruling,
It is a clear ruling.

(Interruptions)

SHRI PILOO MODY: ] wish you
were not so sensitive on that parti-
cular ruling because not only did I
not understand it; none of my collea-
gues also did not understand it;
Stephen did not understand it; Sathe
did not understand it. Salve did not
understand it, Bhagwat Jha Azad did
not understand it, the Home Minister
too did not understand it. What is the
point of defending that ruling?

MR. SPEAKER: If it was not clear
to you, let me know where it was
not clear.

SHRI PILOO MODY: I may tell you
that you quoted the rules, but you did
not give a ruling, There is a differ-
ence, Please let me finish.

MR, SPEAKER: Why do you lose
your temper? Please do not do it.

SHRI PILOO MODY: As a result of
that ruling, Government did not know
what to do and the Home Minister has
written you a letter,

MR. SPEAKER: The Home Minister
hag never mentioned the ruling in his
letter. He asked my opinion as to
what part will affect the judicial pro-
ceedings and what part not. I am pre-
pared to show you the letter in my
chamber, You are a very respected
member and it does not look nice that
we should quarrel over it.

SHRI PILOO MODY: My quarrel is
not with you. My qurrel is with the
Government. Why do you unneces-
sarily come into this? The Home
Minister read out a letter, which
ended by saying, “I seek your guid-
ance.” But -your reply was not read
out,

SHRI ATAL BIHARI VAJPAYEE:
We are aware of the reply.
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SHR] PILOO MODY: Now when
the Home Minister is asking for your
guidance, why is it that you do not
give him clear guidance by saying,
“In my opinion, I think you should
place the report on the Table”? The
bone of contention is very simple. All
of us in the opposition are firmly con-
vinced that there is some hanky-panky
going on, the report has something re-
vealing 1o say and that we are being
deprived of that because they think
that as a result of this, the scandal is
going 1o go up further,

The Home Minister the other day
said, and we have all now accepted,
that the sub judice situation does not
apply in this position. Yet, the Home
Minister read the Cr, P. C, How does
the CBI report in any way come under
the Cr.P.C.?” I do not want to get con-
fused by lawyers, but I want to know
what has an investigating agency to
do with the Cr,P.C. You go and con-
sult any good judijcial expert, not
these quacks who could not do well at
the legal profession and have come to
politics.

SHRI VASANT SATHE: It has the
same relation which the profession of
architect has to the construction of a
building, (Interruptions)

SHRI PILOO MODY: Therefore, all
the trouble that has arisen jn the last
week and more arises from this simple
fact that the report has not been
placed on the Table. I have said it
once, I have said it many times. My
colleagues here in the opposition have
also said it that in Parliament we will
be continuing this till that report has
been placed on the Table, The Gov-
ernment because it can subvert pro-
cedures more freely than the opposi-
tion, will not be allowed to shield any-
one as a result of not placing that re-
port on the Table of the House.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER
OF ELECTRONICS AND MINISTER

AGRAHAYANA 5, 1896 (SAKA)
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OF SPACE (SHRIMATI INDIRA
GANDHI): We dp not want to shield
anyone,

MR. SPEAKER: The Minister of
Parliamentary Affairs is giving lunch
to the visting Parliamentary Delega-
tion and the time has been fixed at
1.30. So, we will take it up again to-
morrow. Then I will hear only Shri
S. M. Banerjee, Shri Sezhiyan and
Shri P. G. Mavalankar and that also
only purely on points of orders, for
not more than half an hour.

We will now adjourn to meet

again at 2.45 p.m,

13.42 hrs.

The Lok Sabha adjourned for Lunch
till forty-five minutes past Fourteen of
the Clock

The Lok Sabha re-assembled after
Lunch at forty-eight minutes past
Fourteen of the Clock.

[Mr, DEPUTY-SPEAKER In the Chair]

MR. DEPUTY-SPEAKER: Papers to
be laid.

SHRI JYOTIRMOY BOSU (Diamand
Harbour): Sir, I am told, a visitor has
been found with an explosive in the
Gallery. It will be desirable if the
details are given to the House.... In-
terruptions) I would like the correct
facts to be given to the House before
we take up any other work.

st 7y oy (afeT) : Q@ 0 T
Y 7 sty et @ fr fafoes
derdr wwrEoFw ifer aqee fmd ) o
g WAAY ¥ TN G ¥W gwT a7
AT 3a% AR g qrferamd=2Y #am 3 F
amy fearar fggec a T s gqeE &
WA AT AT F T 5 0T Y 3
ant & AR gEEEfasy 7 A9 &
T A @RE arfe v 2w F arferamast
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A F1 AT FF THLT FEATIT
¥ arg WAt & fom ag &Y arnwTEr
o1€ oY SHY T FT AATAEY RHIA A
WY B W WY SHEET AT ATE 8. .
(¥zzesiw) FT 9 @ woE 39w
7 T wifzn dree fag oaaeifaes |

st 5wt quT feg(wew) faega
wem g, facgwaafama 2

st 7y famd: WwE ST FF
3@ M o fFar ST @ & |

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MAIARI): What he says is baseless,
has no foundation. (Interruprions),

MR. DEPUTY-SPEAKER: Order,
please. Will all of you sit down?

=t TRTEATC TRt (wEA) 9T
fray faar § 7 g mfera @@t &
Fifeqgdr 21
MR. CEFUTY-SPEAKER: Mr. Ra-
mavatar Shastri, will you kindly sit
down?
Now, a certain thing has been men-

ticned in the House. I am not aware
of it myself....

SHRI MADHU LIMAYE: Are you

ever informed about anything? You
are al'vays kept in the dark.

MR. CEPUTY-SPEAKER: In these
days of trouble, if people keep me out
of ‘everything, I think, it is a blessing. .

st wy fomdr: wod o sfaT 2
gare fag feare @
MR, CEPUTY-SPEAKER: 1 have

my own light and nobody need give
me any light.
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A certain thing has been brought
to the potice of the House by gome
hon. members. As far as I can un-
derstand, they say that somebody has
been found with an explosive in the
Visitors’ Gallery, But, beyond that,
we do not know what the facts are,
I do not think, it is proper at this
stage to throw accusations against
anybody that he is responsible or that
they are responsiblee We do not
know. But I think that, since the
matter has been mentioned, if there
is any information, I can pass on the
information to the House; if there is
no infurmation, then information may
be given, (Interruptions) I am now
in-charge of the House. This thing
has happened in the House, The
Minister for Parliamentary Affairs
has no business as far ms the precinets
of the House are concerned. It 1s
the responsibility of the Speaker, Let
this be very clear.’

SHRI JYOTIRMOY BOSU: Why
have you been kept in the dark?
This is a very serious matter.

MR, DEPUTY-SPEAKER: Order,
please.

SHRI VIKRAM MAHAJAN (Kang-
ra): Nolbody mentioned the name of
the Minister of Parliamentary Af-
iairs.

MR. DEFUTY-SPEAKER: Some-
body said that the Minister of Par-
liamentary Affairs must come for-
ward with a statement. That is why
L pointed out that it was not the
business of the Minister of Parlia-
mentary Affairs at all. It is the
Speaker who must pass on this infor-
mation and whatever information is
to ke given to the Speaker, we have
got our own security staff here, they
are at it and they will collect the in-
formation and that information will
be passed on to the House, I am only
saying that'it is not right to attribute
motives, If that is darkness, I am
quite happy to live in that darkness.
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SHRI VAYALAR RAVI (Chiray~
wkil): Something has gone on re-
cord—what Shri Madhu Limaye has
suid. ...

MR. DEPUTY-SPEAKER: 1 have
also said that it is unfortunate.

SHRI VAYALAR RAVI: This is the
second incident. Last time one man
came with a knife. He was caught,
reprimanded and punished by this
House.

Hon, Member, Shri Jyotirmoy Bosu
was on his legs and he accused that
he was a member of the Youth Con-
gress and a Congressman.

It is very clear that all accusations
made by Shri Madhu Limaye and
Shri Bosu are baseless. He was ar-
rested while attacking a Congress
rally recently held. 1 can prove that
he belongs to the group of JP. Even
to-day the other person raised the
slogan of JP Zindabad. They want
to escape the responsibility. That is
why they have planted him,

SHRI SAMAR GUHA (Contai): 1
hdve nothing to say about what my
friend, Shri Madhu Limaye has said
or what Shri Vayalar Ravi has said.
It is upto you what portion you want
to keep and what portion you want to
expunge.

MR. GEPUTY-SPEAKER: I am not
expunging anything.

SHRI SAMAR GUHA: My young
friend, Shri Ravi has mentioned the
name of JP. It is an insinuation. I
want to draw your attention that Mr,
Bansilal has made a public state-
ment. ... (Interruptions)**

MR. DEPUTY-SPEAKER: No,
please. T am not allowing anything
to go on record. You are going far
beyond, We have a knack of enlarg-
ing on things.

Now, papers to be laid.
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PAPERS LAID ON THE TABLE
STATEMENT RE. CENTRAL GOVERNMENT
MARKET BORROWING IN NOVEMEER,
1974,

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): I
beg to lay on the Table a statement
(Hindi and English Versions) indi-
cating the result of the Central Gov-
ernment Market Borrowing in Nov-
ember, 1974. [Placed in Library, See
No. LT-8570/74]
ReEporTs RE. THE METTUR CHEMICALS
AND INDUSTRIAL CORPORATION LTD., THE
SysTRONICS LTD., AHMEDABAD AND M/s.
TeLerap (P) LD, BomBAy anp CeN-
TRAL GOVERNMENT ORDERS THEREON

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): I beg to lay on the
Table a copy each of the following
Reportg (Hindi version) of the Mono-
polies and Restrictive Trade Practi-
ces Commission under sectlon 62 of
the Monopolies and Restrictive Trade
Practicrs Act, 1969:—

(i) Report under section 21(3)
(b) of the said Act in the
case of Mettur Chemicals
and Industrial Corporation
Limited and the Order dated
the 27th September, 1871 of
the Central Government
thereon.

(i1) Report under section 21(3)
(b) of the said Act in thz
case of Systronies (a division
of Sarabhai Sons Private Li-
mited) Ahmedabad and the
Order dated the 20th July,
1973 of the Central Govern-
ment thereon.

(iii) Report under section 21(3)
(b) of the said Act in the
case of M/s. Telerad Private
Limited, Bombay and the
Order dated the 21st Febru-
ary, 1974 of the Central
Government thereon, [Placed
in Library. See No, LT-8571/
74].



